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Identifictaion ssytem to check tax Evasion

4242. SHRI KRISHNA KUMAR BIRLA;
Will the Minister of FINANCE be pleased to
state;

(a) whether it is a fact that the Central
Board of Direct Taxes is actively considering
the introduction of an identification system to
check tax evasion and streamline revenue
collection;

(b) if so, what are the salient features of
the proposed system:

(c) by when the new system would be
introduced; and

(d) what is the extent to which more tax
evasion cases would be unearthed?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RA-
MESHWAR THAKURY); (a) Yes, Sir;

(b) The Tax Reforms Committee un
der the Chairmanship of Dr. Raja J.
Chelliah, in its final report, has recom
mended that the existing system of
Permanent Members  (PAN)
should be substituted by a new Taxpayer
Identification Number (TIN), and should
be allotted to and obtained by, all per
sons and institutions (individuals, Hindu

Account

Undivided Families, associations of pa-sons,
companies, firms, etc.) who satisfy certain
requirements identified by the Committee.
The Committee has further recommended that
the work relating to TIN should be on an all
India Computer Network with an online TIN
Directory so as to eliminate posibilities of
frauds through benami or multiple numbers
and it should be ensured that all the potential
tax payers and those who have important
business  transactions obtain the tax
identification number. Also, according to the
Committee, a statutory obligation should be
cast on all TIN allottees to quote their TIN in
all important economic transactions;

(¢) and (d) the recommendations of
the Chelliah Committee are still under

consideration of the Government.
Raids of, HMT godown

4243. SHRI GOPALSINH SOLANKI;
SHRI ANANTRAY DEVSHAN-
KER DAVE:

Will the Minister of FINANCE, be pleased
to state;

(a) whether it is a fact that Bombay customs
had raided the HMT Godown
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to Question 144

and found that customs duties of more than
Rs. 300 crore, was not paid and was not
billed according to the rules of Customs
Department;

(b) whether any complaint has been
registered against H.M.T. by Custom De
partment; and

(c) if so, what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RA-
MESHWAR THAKUR); (a) to (c¢) In-
formation is being collected and will be laid
on the Table of the House.
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